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Affidavit 1o be Fuenished by the candidate alongwith Nomination Paper
Before the Retvining Officer

For clectuan to XL 4.0 Lskel {name of the House: 216
From. ‘l'E' “Fdfl:ﬂ:'l}&"c[tk #“}_.. Cumlltuencv{ Mowre ot  intitge o |
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oath as under:-
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Ikkite, gilmdeg
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i1 lama candidate el up by "Fnﬂﬁ:!l’(tj {'-{_.} JI. - naune of the political perty b ane contesting i,

Indeépendent candidarc

{5 Details of PAN and statns of filing of Income tax refurn :

i S5.No. | Names T T Posiank | The financial year for [ Total income |
Account Number | which the last shown In Income . |

.I (PAN) Income-tax return hay | Tax Retan | in

A P s o e | been filed ___ 1 Rupees)

F. Self = = =

f ER Spouse- = = G 5= i T = e

T | Dependent 1 = RS St

| i Depandent 2 = == _ul_ T e B |

I’ 5. | Dependens .. ... T - i I Bl

(3) The following case(s) is/ are pending sgainst me in which cogaizance has been taken by the court:-

Offence

| Ne.
f{a)

The dewils of cases where the cour has

taken
cognizance, Sections of the Act and dﬂmplmﬂ
| of the offence for which cognizance taken -

NG

‘Mame of the coun, Case Mo, and Mate of
taking cognizance

| Dietails of Appea Appeal (3] / / hpj:-hu.nnn(s'r for
(if any) filed dE.u:n&l the above orders)
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o
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4. Cases in which | have been convieted by a court of lowfother those lEﬂ‘l‘l ed 1o in Farm 26):

"[JJ Thie details of cases, Sections of the |
i Act and deseriplion of the offence for |

| which convicted | |

i :

I {B] | Name of the Courtis ). Case No |

I
L._anm? of order(s) .
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3¢ That § give hesern below tie detuils of |« e issels fmovabile and voamovable cic ) of mysels
s spouse and all dependents:

A Details uf mu'rpbh: WESCLS
(RS

| Assets in joint name idicating the extent of joint ownership will also have to be wiven

2 In case aneE:siy"!nvemrnnnL the detarls including Serial Mumber, Amount, [Dare of Deposit, the Sehaemi

Name of Batk! Institition and Branch are 1o he Biven
i, Value of Bonds/Share/Debentures us
cmpanies and as per books in cise of non-
+ . Dependent’, here ineuns 4 person, substant]
5. Details: including amount is 1a be given

listed companies should be given )
ally dependent vn the incame of the candidate.
separately in respect of each investment )

pee the curtent market value in Stock Exchangs in respes

Lt lasted

| Description - . | Selr Spouse Dépendent-1 | Dependent-2

Bt

R T - S
Cashoin hand  *

20 000

T

‘I_l; 0 oee
| Details of Deposits in Bank 3 b
| decounts  (FDRs, Term Deposits ; 2
|aud:llmmrurpmnl‘!}=posits 50,000
| including saving accounts), S .|
Deposits with Financial Uelya
Institutions, Non Banking Alm .-'ifr &

L Ius D28 ThEY

Financial Companies and
Cooperative societies and the
. amount in each such deposit

S _l__—

— L

i- e pcndm:t.v.‘.-é
| )
|

Deetails of investment in Bands,
Debentures/shares and units in

companies™utual Funds and
others and the amount.

|¢iv!

Details of investment in NS5,

| Postal Savings, Insurance Palicies

| and investment in any Financial

Instrument in Post office o
Insurance Company and the

! A mount

v

o

|

any person or entity including
tir, Company, Trust ete. and | |
i other receivables from debioey I
a0 the amount,
| Moior Vehickee/Aircrafis/
; Yachts/Ships (details of Make,
| Registration No. etc, Year of
i Purchase and amount §

|! Personal loansfadvance given o
1
! .
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|Gl T =
2,806,000
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i Jewelry, bullion and valuable
! thing (give details of weiuhr and y!ll' t
TS NPT .
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4 Any other assets such -3 valus of
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Properties in joint ﬂwnml'up indicating the cxtent of joint ownership vill also have 1o be indical

1 Each land or building or spanment should be mentioned separately in this format )

t Description

fi

Location(s) &6t SOb
| Survey number(s) | £%

Self i

Hpouse =

Dependent-1 [ Dependent-2 | Dependent-d |

SigWa b ]
Ve%

sisiasoh
€%

O (R

Mrea | Total measurement in
acres)

VO A s

Whether inherited property
{ Yes ar NOY)

Date of purchase in case of self
acguired property

Cost of Land (in case of
purchase}at the time of
purchase

way of develapment,
construclion etc.

Any Investment on the land B}r -

Approximate Current market
wvalue

2

3,00 oo

IS, 0o, CoC

s

{ii}

_[i:iil

I
Location(s)
Survey number(s)

Saswa soh
&%

Sasuasip
E®

Area (Total measdrement in
5q. B.)

b, Ded

Whether inherited property
(Yes or NOY)

Date of purchase in case of self
acquired property

Cost of Land (in cass of
purchase) at the time of
purchase

|
I
A ST T W

'
{
1

Any Investment on the land by
way of development,
| construction elc.

| Approximate Current murku
value

Comme Idings
1 including apartments)
B Locationds)

| Survey number(s)
Built up Area (Total

| measurement in sg. fl.)




'Y waher inhented prapeny
L+ es e NO)

[ Drawe of purchase in case of .l

| s sitiped property

[ et of property {incase of |

v rehase) ot the lime of
proviwse o
iy Investmend on the
| peuperly by way af
| development, construction etc,

i Approximate Current market
value

apartments, )
-Location(s)
- Survey number(s)

Residential Buildings (including

[ Sacwaseh
b Fh‘h‘fm-ﬁ.l

Anea (Taotal measurement in

| sq R.)

24600 |

Built up Arca (Total
| measurement in sq. fi

Hooo

| BLLL.
| Whether inherited property
{Yes or NO)

NLD

Date of purchase in case of scif
acquired property

Cost of propenty (in case of
purchase) at the time of
| purchase

" Any Investment on the land by
way of development,
construction elc.

Approximate Current market
Vitlue

2000 060

1

v
| ST
{vi)

Others {such as interest in
_ property)

—

Total of Current Market
Value of (i) to (v} above

3 00,000

7 00,000

i6) 1give herein below the details of liabilities! dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each iem)

| 8.
P M

*

flmriptign ] Self Spouse(s) Ij;;-éndmt-i Dependent-2 | Dependent-3 |
" 3 !

|

(i) T Loon or dues to Bank/Financial B3 (ALY | ' | AL

- Institutip WAL L N = |
| Name of Bank or Fi | Kaby s prt a4 pO.m00 i | !
| Amount outstanding L6000 | < (e | | !
| Mature of loan e, i f"f_'_'-‘?_ e ) o s [ =B ]
| Loan or gdues to any | I !
| individuals/ Entity other than {
mentioned in (i) abave, - — = i
Mume(s) = f

| Amount outstanding
Muture of loan




i) |

-l [Arconmodation

LFnthar liability

| Grand totl of liabilities

Czove pment Dues:
[ues to departments dealing

with government

100,080 | % Co, 000 - ' o 1 e

[hues to departments dealing
with supply of water

Dues to departments dealing
with supply of eleciricity

Dues to departments dealing
with supply of
ttlephones/mobiles

Dues to departments dealing
with government transport
{mcleding aircrafts and
lelicopters)

[ncome Tax Does

— Wealth Tax Dues

Service Tax, Dues

Municipal /Propeny Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7} Details of profession or occupation:

a. Self..... A culfune +

folidsns 4 fuds

b. Spouse..foar@ultuae + Polifacs
(8) My educational qualification is as under: H.,_’f T

(Give details of highest School / University education with full form of the certificate/ diploma’ degres course)
{Mame of the School /College/ University and the year in which the course was completed.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Mame of the candidate

SuiSmUKum. o o whalooos

2, | Full postal address

TR mwﬂ-;,drra—.r«aﬁsar—rw—.qis‘{ et

v sode ab - UGl

passed (other than those referred to in Form 26)

3. | Number and Name of the constituency and 15 = H,_-Jy.:;,w put - Lihan

stale e I—— R
3. | Name of the Political party which set up the Tenta dod (VU )

candidate {otherwise write ‘Independer®y  } - -~ 0
4. | (a) Number of cases in which canviction arder —




1 () Toal number i i;uml'mg “Baey where The
coin {5) have taken cognieans S
+'-FE;.. For which st B L

ncume Taa Return liked

3 TPaAN af

I.__..... il
U (a)Candidate
| (b Sponse: =

.| () Dependents

Description

i
-

. - R
Details of Assets and Liabilities in rupees
i Self Spouse l [rependent=I

1

-~

Dependent-Il | Dependunt 111 |

Maoveable

| Asset (Total value) |

Immaovahle

' 1T oec

1. €0,

-

7 oo 000

= LTI -F 1
O AR !
- - 7 00,66 4.=?ch¢|':.'_
Purchase Price and LT e
Development Cast af
Immovable Propeny
(Total Valuc)
Approximate  Current
Market Price of
Assei (Total Yilue)
T Liabilities
(i) Government &
dues (Total)
(i1} Loans from Bank, |
Financial Institutions and .q-‘,m,'f't'n i t.nrt-ﬂﬂ' — -
others (Total) ' | - B S
k.| Highest eilucationnl qualification: M;&JUE — ﬂ.r;h_,n":l_ 'SCI'LCDJ E-:{a.m:ajiﬂ-b Réeid
Paker fae < ¢ WilK cohond JohirQua £.pla . para— (qqy - |

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the Schoal /College’ University and the year in which the course was completed )

o S ot ach

% To,000

VERIFICATION

I. the deponent, above named, do hereby verify and declare that the contents of this affidavil are rue and comect 1w the
bPest of ey knawledge and beliel, no part of it is false and nathing material has heen concealed there from | further
dlechure that

(st} there is no case Uf :qnvi;ti{:n ur pending case against me other than those mentioned in items 5 and 4 above,

i L ey $pouse, or my-deperndents do i have any asset or lobility, other than those mentioned in preins & el 6
st

01

creen o this the, .,

Hnl.‘t'l!_'lt:d_al ......... ] ..oy of._. 15‘ JA'NUA"? .

Qngm- Khalom

DEFONENT=" .,

st L



Mare: T Afidavit snould be filed Itest By 3.00 P8 on the last date of ﬁﬁng nOmMinations.
Z Adfidavit sieould be sworn before an wath Commissivner or Magstrate of the Fisst Class ar bators o Mo
Puhliz.
Al cofumns should be Gtled up and v column 1o be lelt blank. [Fthere is no information i fumisl o sl
any item, either “Nil” or “Mot aaplicable”. as the cuse may be, should be mentioned
4 The affidavit should be enher ivped e written legibly and neals
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